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Heard | earned counsel for the parties.

M. C A Sundaram |earned senior counsel appearing for the appellant(s) fairly
submits that he has given up all other contentions except that the appellant is willing to
pay the electricity charges as per clause (1) of the Board s order D.O No.

Pl g. Cost. 902/ PC/ 86 dated 14/10/1988. M. T.L.V. lyer, |earned senior counse

appearing on behal f of the respondent, however, brought to our notice clause (5) of the
sai d order which stipulates that the special allocation of power over and above the quota
during power cut period will be charged at 80 paise per unit, the rate applicable for

i mported energy. Since the power cut has adnittedly been lifted on 14/8/1986 and in

vi ew of clear order of the board in clause(l)

\ 026 2 -
of the order, we are of the view that clause (5) of the order i's not attracted in these case
2nd, therefore, the appellant(s) are covered by clause (1) of the Board’'s order.

Accordingly, we direct that the appellant(s) shall be charged electricity charges in
terns of clause (1) of the Board' s order D.O No. Plg.Cost.902/PC/ 86 dated 14/10/ 1988
in the ratio 25:75 on the actual consunption. This would be i'n consonance with the

Board’' s order.

Appeal s are di sposed of in the above terns.




